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MINISTRY OF AGA,ICTJLTURE

(Departm€nt ofAgriculture !nd CGoperstion)

NOTIFICITTION

New.Delhi, dre 25th March,201 I

S.O. 631E),-Whereas, the Central Govemmen! in exercise of the powerc confened by sub-section (2) of
Section 27 ofthe Insecticid€s Act, 1968 (46 of 1968) published a draft Order for Banning ofLindand v,de notification ofthe
Govemment of [ndia in $e MinisEy ofAgdculture (Department ofAgriculture and Cooperation), number S.O. 208E(E),
dated the 26th August, 20lQ and invited objections and suggestions from all persons likely to b€ affected thercby, till the
expiry ofa period offorty-five days from the date on which copies ofthe Official Gazette containing the draft order were
made available to the public; I

And whereas, copies ofthe said Gazette were made available to the public on the 2fth day ofSeptembeq 2010;

And whereas, he objections received in respect of the said draft Order {ere duly considered by the Cennal
Govemment;

Now, therefore, in exercise ofthe porers conferred by sub-section (2) ofSection 27 read with Scction 28 ofthe
Insecticides Act, l96t (46 of I96E), the Central Govemment hereby makes the following Order, namely :-

(XDER

. l. (l) This order may be called the Banning ofLindane Order,20l L

(2) lt shall come into force on the date ofpublication ofthis Order in the Official Gazette.

2. No person shall manufachfe, import or formulate Lindane from thc date of publication of this order in the
OffrcialGazene.

3. No penon shall use Lindane afler the period of two years fiom the date olpublication of rhis Order in the
Official Gazette.

4. The certificates ofrcgistration for Lindane granted underthe Section 9ofthe saidActshall be deemed to have
been cancelled.

5. Every Srate Govemment shall take all such steps under the provisions ofthe said Act and the rules framed
thereunder, as it considers necessary for thc execution of this order in the State.
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